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Date 	
Office Report 

ORDER 

19-7-095 
At the request .f 

jurried t. 9-e.95. 

(x. Rarnalmterth) 
Member (A) 

Mr. Pathak States that the objections 

have been rmve 	The matter may now be 

iven1Legt.lar nurrber. 
1- 

(Krnamoor thy) 
Member (A) 

.9.95 
Adjourned to 18th Sept.1995 to enable the 

Qpplicant to rerove the orfice objections. 

(K.Raah' ) nprn 	 i1ernba(A 

i8.95 	
Tone pre3ent for the applicant, 

I Adjourned to 29-9-1995. 

(K.R amarnoorthj) 
Mcrriher(A) 

ait. 



Office Report 

45/94 

ORDER 

17-4-1995j Byirculatiofl 
One more opportunity may be given to the learaed 

Cuu. 	1 to remove of f;Lce objections • Aoj ournei 

to 8-5-1995 

(Dr. R.K. Saxena) 	(. aarrimoorthy) 

Member (J) 	 mamber (A) 

3/7/1 •95 

10/7/1 

None present for the parties .Last opportunit 

may be given to the learned counsel to remov 
office objecticns. Adjourned to 10/7/1995. 

(K. Ramoor thy) 
Member (A) 

*AS 

Mr. jathak 1erned counsel for the applicant 

is present. t his .equet t adjou:ned to 

18/7/1 95. 

I 
~CL 

K. Rau arnoorthy) 

Mer1ber 

*A3 

Mr.Fathak is absent. Adjurnã to 

1-7-1')5. 

Li'. F. arnamwort) 
Member (A) 



ORDER 

	

At the rejue3 	f 
w 	3-E-95 

Office Report Date 
4• 

(<. Rarnamrt) 
ertor (A) 

9. 8.95 Mr. Pathak States that the bjectin 
A i 

ay been rernye. The matter may riw be / 
4-5 

number. 

(Kmam,orthy) 
Member (A) 

13.9y5 
1djounj; 13th Sopt,1jj5 to no1a 	he 
Jpp1jcjnt to romovL, the oPrjc ObJcctiJn3• 

(K.R 1 raimoorthy ) 
Imber() 

18-9-95. 

 

ione present for the applicant. 
Adjourned to 29-9-1995. 

 

t. 

( K. Ramamoorthy) 
Mernber(A) 



p.  

k

Exte 	Office Report 	 0 R D E R 

((.. zi11mo(_xthy) 

(J) 
	 jmber ) 

)ne mor 	p ort ity 	1C2 -ivfl to th 1 1!
rn:c1 

CConsel o rcrncve-ffiC 	bjecti- ns. 	. j:urred. 

t) 8-5-1995 

3/7/1 95 
	 None pre:ent for the )arties.Last opportuni 

may be given o 	1erned cone1 to remove 

cffice objcctiuns. Adjirnec zo 10/7/ 	5. 

K. P. awnamovy. thy) 
Member (A) 

*AS. 

0/7/1 5 	 Mr. pathak leErned coine1 for the apo1icrkt 

is present. At hi.3 eque t x 	ou riec,  to 

1s/7/1 J 5. 

K. Re arnoorthy) 

Memb:r 

urncd t 

i(. 	rnrt 
e:br 	, 



e 	Office Report 	I 	 0 R D E R 

adjourna 	o 11th Gctober,105,  

to enablo the applicant to remove the 

oice objectinrn. 

(K.amamoorthy ) 
rTjm 	 Hember(ii) 

Nr.cQhjk states that he will remLIa oics 

cJjec:isn by 17.10.93. In vir-i of the 

statement apaiicticnmay be registered 

iriiction. 	 J) 2- 
!K.RamamoorthN,  ) 

rp 	 rrnbsr 

1. U)  

ica D'5J:Ci WAO. I 

( :.iasioorthii) 
:ern5er(A) 

11. 

1- 

- 	1 

I 



OM 

Date 
	

Office Report 	 ORDER 

29.9.95 adjourned to 11th 0ctober,15, 

to enable the applicant to remove the 

of'rica objectiore. 

(K.Ramamoorthy ) 
pm 	 Fomber (M) 

11.10 .95 

17-.10-3.99. 

fir.Pathak states that he will remove of'Pice 
objection by 17.10.95. In view of the 

Statement applicationmay be registered 

after verification. 

(K.Ramamoorthy ) 
npm 	 Nembar(A) 

Time giien upto 1910.m19S to remove 

off1.o 01Dj(: 	S. 

(K.Riarnoorth) 
Member (A) 

alt. 

19.10.95 Objections over ruled. Fagistry to give 
regular number of R.A. 

npm 
(K.Ramamoorthy ) 

flember (A) 
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ieview Apjication No. 56 of 1995 
mm 

0rigird Application No. 713 of 1993 

cn' hi Mi • K. 	aiiamuxhy, 4 1einbe 1 	A ) 
Hon'bleDr. R.K. Saxena r  Member ( J ) 

herra 	Ihurbha, shapLJ Nivas, Haripaiakash 

Vs. 

nicri of in 	otice to he served through 
knera1 Ma&aqer Tele corn[Tluni cati on, C.ij ara t 
ix cle, Navxangpura, Ahiiedahad. 

7 	e1ecomItistt. nginee, Telecom BuUding, 
. Alankax Talkies, Surendranagar. 

ineeHRL) ide corn Distt. Suiendranagar. 

OFEEh( B Circt4ation ) 

ke.  , 

is review application no.56 of 1995 

es been moved in the O.A. No.713 of 1993 which 

;as decided by us on 19,7.1994. The main O.A. 

va directed against the &der dted 10.5.1993 where—

, the cipplicant was removed from service and also 

4nairst the eppeliate order whereby the order of 

. 2. 



I 

2 

removal voas maintained. On the consideration of the 

fact, 	had qua sh?d and sot aside the order of 

removal because the impugned order was found 

punitive in nature. 

2. 	The grounds taken in the review application 

is that order of re—instatement and payment of back—

wages with continthity in service, was not passed 

whereas such oiden ought to have beer passed 

den the older of removal or discontinuation from 

the service has beer; quashed and set aside, the 

consequential benefits shall follow. It is not 

necessail that tre specific order of xe—instatement 

and other benefits, be passed. Thus, we do not see 

any itleqality In the Judgnent dated 19.7.1994 

and, therefore, dis-Misset the review applicabon. 

Member ( J ) 	Member ( A ) 


